ot | Open Court
o GENTRAL ADMINISTRATIVE TRIBUNAL, ALLAMABAD BENCH,
~ ALLAHABAD,
Contempt Petition No. 128 of 2000
in
Original #épplication No. 702 of 2000

bhis the 23rd day of July'2001l.

HON' BLE MR, S, DAYAL, MBA4BER (A

HON'BLE ME, HAFIQ UDDIN, mEMBERz.;)

Vijay Shanker Chatterjee, S/ 0 late Sri SJil. Chatterjee,
B/o 88 LIG, Ipdira Nagar, Kelyanpur, Kanpur, presently
working as Producer, ALl India Rgdio, Cammercial Boradcasting
Service, Prasar Bharti, Broadcasting Corporation of India,
Kanpur Nagar.

Appl icant.
By Agvocate s Spi NeP. Singh.

Ve rsusS.

Dr. A, Ramman, Asstt. Station Director (Incharge), ALl India
Rpdio, Cammercial Broadcasting <ervice, Broadcasting Corporate
ion of India, Kanpur Nagar,

Respondent.

By Advocate ¢ Sri P. Srivastava for Sri S. Chaturvedi.

O R D ER (ORAL)

S, DAYAL, MEIBEA(A)

This contempt peti'ﬁion has been filed for Wilful
disobedience of the order passed on 5.7.2000 by which the
respohdents Were directed to decide the applicant's
representation within 1O days and the applicant was all owed
three days time to move the same, Till thén the Operation

of the transfer order was remain stayed.

o The respondent® has filedhis Counter reply. We find
£ rom Annexure G=4 that the representation of the applicant

Qs/as heen decided. We also find that AyneXure G5 that copy

= ]




.
we

—2-

of the order was sought 1o be served but he some-how
refused to receive it. The applicant had filed a Civil
Misc, Writ Petition No. 55175 of 2000 which was disposed of
by order dated 21.12.2000 with the direction that incase
the representation of the gpplicant has not already been
decided, the same could be disposed of by the campetent
authority by passing a reasoned orxder and till then the
effect and operation of the transfer order dated 24.5.2000
and consequential order dated 20,10.2000 were to be kppt in
abeyance. It was also mentioned in that order that if

the representation had already been disposed of, a copy
thereof would be served to th%?pplicant, who shall abide

by the result of the decision on the representation.

3is The learned counsel for the gppEicant invites
attention to the Supplementary affidavit filed by the

appl icant, téwards-the Annexurec SA-1l, the order dated
20.,10.,2000 is attached, in which’the applicant is stated

<o have been relieved for joining to ALl India Hadio,
Jodhpur. The leamed caunsel for the appl icant states that
by passing the order dated 20.10,2000 the respondents have
canmitted contempt of tbehourt by wilfully discbeying the
order dated 5.7.2000. We find from the Counter reply that
the representation of the applicant has been decided on =
17/18.8.2000 and it was sought to be given on 22,8.,2000, but
the applicant refused to receive it and the order was sent
hy post at his residential address, but the same was
returned as the applicant was not available. Thus, we find
that the representation of th%@pplicant had already been
decided and there is no contempt. The contempt petition

is, therefore, dropped and notice issued to the respondent
is hereby discharged.
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